
IN ThE  CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAtENCrI 

AT '1YDERABAD 
S 

O.A. 889/93. 

P. Sudeendrakumar 

Vs 

Te Sub-Divisional 0fficer, 
Telecom, Hindupur,  

T'e Divisional Engineer, 
Telecommunications, 
Anantapur, 

The  Telecom District Manager, 
Anantapur, 

The Chief General Manager, 
Telecommunications, 
Door sanchar ehavan, 
Hyderabad. 

Dt. of Decision 	10.6.94. 

Applicant 

Respondents 

Counsel for the Applicant 	:1 Mr. K. Venkatesuare Rao 

Counsel for the  Respondents : fir. V gAipianna, gdd/ (5C• 

C CRAM: 

THE HON IBLE SHRI A.B. GORThI 	EMBER (ADMN.) 

THE dONtBLE SHRI T.CHANDRA5EK1ARA REDDY 	MEMBER (JUDLJ 
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Order of the Division Bench delivered by 

I-ion'ble Shri A.3.cbrthi , Nember (Admn.). 

The applicant was initially engaged as a 

casual mazdoor under the first respondent on 10.5.814. 

He continuously worked as such till 28.10.86 when 

his services were ispensed with. Eversince his 

disengagement he had been making oral representations 

to the respondentstt without any success. 

The respondents in their counter. affia.avit 

have not disputed the fact that the applicant was 

engaged as a casual mazdoor from May 1984 to 28.10. 86 

The respondents contend that as there was no work 

after 28.10.86 he was not taken back. It ts further 

stated in the counter affidavit that there is no 

record of the representation made by the applicant 

after his disengagement on 28.10.86. 

It is noretchan  apparent that the applicant 

took almost 7 years to approach the Tribunal seeking 

a direction for his reengagement. In view of the 

inordinate delay on the part of the applicant we 

are not inclined to give any direction to the 

respondents to reengage him as a casual mazdoor in 

preference to others. We however make it clear that 

it is open to the respondents to consider engaging 

the applicant fresh if such engagement of casual 

labour is being done by the respondents. 
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4. 	The O.A. is disposed of with the above 

observations wjhout any order as to costs. 

T 
(LCHANDF.ASEThARA REDDY) / 	n(A.B,G0RMI) 

MerSer (Jud1) 	I 	Member (Adrnn.) 
S  

Dated: 10th June, 1994 

Uictated in Open Court 

Sd 

DEPUTY REGISTRAR(J: 

Copy to:- 

1. The Sub Divisional Officer, 
Telecom,I-Lindupur. 	 - 

2i. The Divisional Engineer, 	- 
Telecommtsnications, Ananthipur. 

3. The Talesjom District Maâger, 
A nanthapur. 

4; The Chief General Manager, 
Telecommunications, Doorsanchar Bhavan, 
Hyderabaci. 

One copyto rlr.K.Vankateswar Rao, Advocate, 
CM 1,9 yd eta bad; 

6.1  One copyto Mr. tf)A,mdhI54, 1d/4$Hyderab3d. 
7. One copy to Library, CAT,Hyderabad. 

Be One sparS copy. 
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TNPED BY 	 COiPApj D1BY 

CHECI;Erj BY 	 APPF(OVED(BY , 

IN THE CENTPJaJ ADmI&rppfIvE T1DUN4JJ 
?FYDERAEAD BE2JCJ.-r AT J-!YDERZJ3AD. 

THE 

AND 
TF; HO:I'JJLE flR.A.B.c RTHI 	MEMBER(Aj 

AND 	• 

THE HON' ELE M.R.T.CI-IANDRSEI.nR REDDY 
MEN3ER(UDL) _j• 

/.IW 

THE 

Datea:jQ_ 6 -1994. 

G-flDD-'juj)3 4j1'J'2. 
I 

No. 
S 

O.A.No 

T.A.No. 	 • 	 ) 

Adrni\ted and It\erjm Directions 
Issue&\  

owe 

 D±osed of 	directions 

-Pvm 	 No order as to costs. 




